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SHORT NOTICE QUESTION
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THE MINISTER OF IRRIGATION
AND POWER (DR. K.L. RAO): (a)to

(d). A statement is laid on the Table on
the House.

Statement

(a) Yes, Sir. The project which was
estimated to cost Rs. 67.98 crores in 1961
is now expected to cost about Rs. 97 crores.
The target date set in 1961 was 1968-69 and
this was changed in 1965 to 1972. Now
this has been further extended by one year
and the present targct date is June, 1973,

(b) No, Sir. There was underutilisa-
tion of some machines at one time due to
non-arrival of some basic matching equip-
ment.

(c) No such case has come to the
notice of Government.

(d) Question does not arise. How-
ever, it may be mentioned that thereis a
detailed procedure for making purchases
for this project. Under this procedure the
powers of individual offiers have been
considerably limited and all bulk pyrchases
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huve to be approved by the Local Purchase
Committee comprising Chief Englneer,
Director of Construction, Financlal Adviser
and Superintending Engineer (Procure-
ment).
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DR. K. L. RAO: The hon. Member
has pointed out the increase in the estimates
It is true that the estimate has goae up and
is going up. But what I wish to submit
is that this is an irrigation project, and in
the case of an irrigation project, it will be
never possible to say what will be the re-
turn, whether it will be six per cent or any-
thing like that. Therefore, a direct return
by way of revenue, whether it will be Rs. 3
crores or Rs. 4 crores, we cannot say. The
amount may vary, and we cannot look for-

ward to increasing any more than what
may be possible by way of direct return.

The main thing tbat has got to be kept
in mind is that this an irrigation project
which will irrigate about 13 to 17 lakh
acres of land and the amount of electricity
that is likely to be produced by this pro-
ject is 200 megawats,
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DR. K. L. RAO: The hon. Member
has raised a valid question has. One was
about the machinery. What I would like to
submit about this is that in the case of the
Ramganga project, what happened was the
machinery was ordered, for example drag-
lines and some dumpers. All the machines
were received at the same time there. Un-
fortunately, the dragline which is one of
the most important equipments was damag-
ed in some parts and these parts had to be
obtained again from the USA, and that
took time. And that is why till the drag-
line came into operation, the dumpers had
to remain idle. That is how there was
under utilisation, or some machinery had
to remain idle for nearly a few months.

It is true there has been some trouble
about spare parts. There was a dock strike
in USA and due to many other unfortu-
nate reasons, there was delay. That is
why spare parts were not available. I had
been there recently and I specially looked
into this question of spare parts. Now I
find there will be an even flow of spare
parts and there will be no difficulty. There-
fore, the number of machines lying idle
have beer reduced considerably.

About inferior spare parts procured
locally, the information with my hon.
friend is not correct. There are some parts
which can be made in India and they are
put on the banned list. They cannot be
imported. For example, rubber seals is a
part which they feel can be manufactured
in this country and its import is banned.
After all, the spare parts obtained from
indigenous sources is only 1 per cent—just
worth about Rs. 3 lakhs whereas spare parts
imported from outside amount to Rs. 3}
crores. Substitution of some of these parts
by local products is really an endeavour
which we should encourage. Even so, it
is very little.

About the officers, 1 am afraid I do
not have any information. If the hon.
member gives any specific name, 1 can
make enquiries. About the strike being
political, I do not know. Unfortunately,
strikes are there in a large number of pro-
jects. Only the other day I had been de-
eling about Idikki and there was a strike
there. 1 only wish in major projects,
strikes are avoided so that the country may
progress. As 1 said, 1 have no information.
But I feel the work is getting on nicely and



» Oral Answers

there is no réason why there should be any
further set-back.

St g e N oqmr @
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DR. K. L. RAO : We have asked the
1ndia Supply Mission to expedite it. Now
everything has been straightened and there
is even flow of work. About the firing, 1
cannot add to what I have said, At the
moment it is completely peaceful and there
is mo reason why there should be any trou-
ble hereafter.

SHRI RANGA : From what he him-
self has said, there seems to be something
very seriously wrong regarding the delay,
higher expenditure, spare parts and also
the negotiations with outsiders for supply-
ing beavy machinery. May I ask him to
give us an assurance that between now and
the next session, he himself would go there
or if be cannot find sufficient time, he
would depute some very high official to
pay some attention to this? Preferably
be himself should go study the matter per-
sonally, satisfy himself about the remedial
measures that are to be taken and then
submit a report to this House.

DR. K. L.RAO: It isa very good
suggestion. In fact, I had beea there only
last week for two days amd I looked into
it. 1 can assure the House that the work
will go along very quickly. Itis one of
our very important projects and we are
trying to see that the work is accelerated.
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Itis very likely that we would be getting
water about six montbs earlier.
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DR. K. L. RAO: I accept that in
respect of Ramganga there has been some
delay. This should not bave taken more
than seven years. Unfortunately it has
taken more time. 1 am myself very un-
happy about the situation. All that ] can
say now is that now we have placed the
project in a very good sound condition and
we expect the project will be completed in
the next three to four years.

&t R 9@ ;99 fret g &
gfcfaae QEIAE awmar orar @, 99 ¥
T # gfee ¥ @ wrar & fs gad fag
oY AR FFOE AT 9RAT A AT §
vaa fAfadt feadt § Wk SE® TgER
feat TEma@iz 1\ & 9y T SR
iFamg R oA i@ IQ
F1 qEoR @ aar e o wegier wi-
T i geeiR Wft T3y fer T &,
IR WD fFar § afe s §
faerew 7 & 1 7 fan & 1€ wwE< @,
A 7z 4% 2 5 wgd ATy f &-
A @A AR @ awg § w9
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DR. K. L RAO: About the machi-
nery we have no trouble. We have always
been trying to plan out the machinery ex-
penditure, the machinery that has to be
purchased and so un. The increase in the
cost of the project is due to the fact that
there has been devaluation and also because
the height of the dam has been increased
by 110 feet. The scope has also been in-
creased because area proposed for irrigation
has been increased from 13 lakh acres to 17
lakh acres which means an excess of 4

lakh acres. Itis this that has increased
the cost from Rs. 67 crores to Rs. 97
crores.

WowEew ;- XU v A faw
TN fFarggaa s A% RN
Ty g7 @ fr foae aeed @Y &
¢ &, 3§ %) aAfed feet &

DR. K. L. RAO: In respect of the
machinery there has been no trouble.
Everything has been ordered very correctly
and the machinery there is working very
satisfactorily.

St gOR W SGWT : FAT qg I §
& gea fagd atw ateht &, @ T@w
I w1 CENT FAE § fF 99 9 gadr
9ot T HR ag AT gEw T E g
@ e, g, faemE ¥ SR S8 R
da7 ) ST A § W) QWA W g6y
Qe A o TP oww@ A F
wy § Ot faa gan, 9@ FT
T 41 § A 39 e am AN § ?
Fa1 77T WEIET 5@ AR A qiw w4 fF
w faoma & w1ew 791 § A IEw fau
= ofr dN § R T g Q€
wferdl & fowrs 9% sEaAE) w8 ?

DR. K. L.
hon. Member.

RAO : 1 agrea with the
As 1 have already said, in
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the case of this project there has been un-
fortunate delay which I myself greatly re-
gret. Unfortunately, these are projects
under the State Governments. Apy how I
will make enquiries into this and find out
whether any person is responsible for the
delay.

WRITTEN ANSWERS TO QUESTIONS

Banks not Permitted by Reserve Bank of
India to Advance Large Amounts
of Loans

*1624. SHRI ONKAR SINGH :
SHRI J. B. SINGH :
SHRI SHARDA NAND :

Will the Minister of FINANCE be
pleased to state :

(a) whether it is a fact that banks have
to take permission from the Reserve Bank
of India for granting large amounts of
loan ;

(b) if so, the names of those banks
waich were not permitted to grant’large
amounts of loan by the Reserve Bank dur-
ing the last one year ; and

(c) the policy of the Reserve Bank in
regard to the giving of permission to the
banks to grant large loans ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) Subject to the requirement
of overall credit poiicy, banks are free to
sanction individual loans and advances
except that they have to obtain authorisa-
tion from the Reserve Bank for certain
categories of credit limits of Rs. 1 crore or
more to any single party or any limit that
would take the total limit enjoyed by such
party from the entire banking system to
Rs. 1 crore or more.

(b) During the last ome year credit
authorisation was not granted in one case.
It is not the usual practice of the Reserve
Bank to disclose to details as it relates to
accounts of customers of an individual
bank.

(c) Before authorising a limit, the Re-
serve Bank examines broadly the purpose
of the loan to satisfy itself that it is in con-
formity with the requirement of the Plan





